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ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh Legislative Assembly on -
16" December, 2019. ,

L. A. BILL No. 53 of 2019

A BILL TO ABSORB THE EMPLOYEES OF THE ANDHRA PRADESH
STATE ROAD TRANSPORT CORPORATION INTO THE GOVERNMENT
SERVICE AND TO PROVIDE FOR MATTERS CONNECTED
THEREWITH AND INCIDENTAL THERETO. :

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventieth
Year of the Republic of India, as follows:-

1. 1) This Act may be called the Andhra Pradesh State Road Transport
Corporation (Absorption of Employees into Government Service) Act,
2019.

(2) Itshall comeinto force on such date as the Government may, by notification
in the Andhra Pradesh Gazette, appoint: ;

2 In this Act, unless the context otherwise requires,-

(a) “APSRTC” means the Andhra Pradesh State Road Transport Corporation
established under section 3 of The Road Transport Corporations Act, 1950(Act
NO.64 of 1950);

(b) “Employees of APSRTC” means such regular employees borne on the rolls of
the APSRTC working in the residuary State of Andhra Pradesh defined as per
Section 4 read with Section 82 of the Andhra Pradesh Re-organization Act,
2014(Central Act No.6 0f 2014), as on the date of the coming into force of
this Act; :

1.412/19 [1]

Short tiltle and
commencement.

Definitions.



ANDHRA PRADESH GAZETTE EXTRAORDINARY [PART IV-A

Absorption of
APRRTC
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Rules.
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Conditions.

Power to
remove
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" Power to
override other
laws.

Power to make
rules.

(©) “Government” means the Government of Andhra Pradesh;

(d)- “Government Service” means services in any office or department of the
Government;

(&) “Notification” means, a notification published in the Andhra Pradesh
Gazette. :

3. Notwithstanding anything to the contrary contained in “The Andhra Pradesh
Prohibition of Absorption of Employees of State Government Public Sector
Undertakings Into Public Service Act, 1997.” (Act.No.14 of 1 997), on and from the
date of commencement of this Act; all the employees of the APSRTC shall stand
absorbed into Government service into such department, as may be notified by the
Govermnment.

4. Save as otherwise provided for by the government, by notification specifically
applicable to the absorbed employees of APSRTC, all the rules made by or under any
law for the time being in force applicable to the State Government employees shall be
applicable to the employees of the APSRTC absorbed into government service by
virtue of this Act.

S. It shall be competent for the Government to frame such rules to regulate the service
conditions of the absorbed employees of APSRTC, and the same shall bind on the
absorbed employees.

6. If any difficulty arises in giving effect to the provisions of this Act, the Government
may make such order, by notification in the Andhra Pradesh Gazette for removing such
difficulty.

7. The provisions of this Act shall have effect, notwithstanding anything inconsistent

therewith contained in any other law for the time being in force.

8. (1) The Government shall have power to make such rules generally to carry out
the provisions of this Act.

(2) Every rule made under this Act, shall immediately after it is made, be laid
before the Legislative Assembly of the State, if it is in session and ifit is not in session,
in the session immediately following for a total period of fourteen days which may be
comprised in one session or in two successive sessions, and if, before the expiration of
the session in which itis so laid or the session immediately following the Legislative
Assembly agrees in making any modification in the rule or in the annulment of the rule,
the rule shall, from the date on which the modification or annulment is notified have
effect only in such modified form or shall stand annulled, as the case may be, so however,
that any such modification or annulment shall be without prejudice to the validity of
anything previously done under that rule.
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STATEMENT OF OBJECTS AND REASONS

The Road Transport Act 1950 is enacted in the year 1950 by the Parliament in pursuance of the
Legislative competence referable to Entry 43 and 44 of List- I of the Constitution of India as the same
having been necessitated.

In exercise of the powers conferred under section 3 of the said Act the State of Andhra Pradesh
established APSRTC vide G.O.Ms.No.36, Home (Tr.IV) Dept., dt: 06.01.1958, duly merging Nizam
State Railways and Road Transport Department (NSRTD) into the corporation.

Ever since the incorporation with the fleet of buses, APSRTC has been catering to the requirements
of the composite State. The management of the corporation was vested with the Board of Directors with
the nominees of the State and the Central Government as contemplated under Section 5 subject to general
powers of supervision by the State Government, under Section 34 read with Section 45 of the said Act. In
the Andhra Pradesh Re-organisation Act, 2014( Act 6 0f 201 4), APSRTC was included in the Ninth
Schedule of the said Reorganisation Act, subject to the division of assets to be under taken by the successor
States under Section 68 and 71 of the said Act.

The original initial entity established vide G.O.Ms.No.36 Home (TR-IV) Department dated
06.01.1958 remained in the residuary state regulating its activities in the geography of Andhra Pradesh
along with interstate Routes under Motor Vehicles Act. It has been generally seen that the operations of
APSRTC for various reasons were found to be uneconomical and it has been reeling under accumulated
losses by virtue of its operations and for various reasons. It was also in the public domain as to how the
precarious financial position of the APSRTC was creating job insecurity to the thousands of employees
working in the corporation. In view of such financial difficulty, plans for modernisation of fleet and other
amenities to be provided to the passengers could not be invested into. In order to optimise the working
capacity with the existing assets of RTC and also to study and suggest measures which could be under
- taken by the Government in the context of its assurance given by the Govt., on merger of APSRTC with
the Govt., a committee with Sri. C. Anjaneya Reddy, IPS, Retired, as Chairman was constituted by the
Government vide GO.Ms.No.29, T, R& B (TR-II) Department, dated 14.06.2019 to study and suggest
steps to be taken to improve the sustainability of APSRTC with following terms of reference:

(1)  To work out the modalities for the merger, the implications relating to this decision and ways
to address the arising issues.

(i) Feasibility of substituting the present diesel buses with electric buses and the way forward.

(i) Addressing the issues of clearance of outstanding dues to employees, accumulated bank
loans current liabilities

(iv) Toexamine the current cost of operation with break up on all the expenditure items, suggest
measures to reduce the expenditure and improve the efficiency parameters.
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The committee suggested various options including for absorption of establishment of APSRTC: into
Government to address the situation. The Government after careful consideration of the merits of the
suggestions and recommendations made by the committee has decided by its resolution in its Cabinet

- meeting held on 4-09-2019 to adopt option 1 i.¢. creation of new department by name Public Transport
Department (PTD) with Head of Department who should also be the ex-officio V.C. and M.D. of APSRTC.
And absorption of establishment of APSRTC into PTD on “as is where is” condition along with other
recommendations as future course of action to ensure that APSRTC is run on profitable lines and at the
same time the employees also continue to serve the corperation and eke out their livelihood while they

serve in various capacities.

The process involves continuing the operations of APSRTC as before, with the employees being
absorbed into the Government into an appropriate cadre to be subject to such rules to be framed by the
Government regulating their service conditions, organising the cadre under the Presidential Order in
accordance with the Law. The operations under taken hither to under the APSRTC shall be continued
with the public transport depariment which is to be newly created department in conjunction with Board
of Directors of APSRTC who shall continue to be responsible for the day to day operations and activities
including up keep of movable and immovable assets. Since the subject matter involves absorption of the
employees working in PSU into State Public Services referable to Entry 41 of List II of the Seventh
Schedule of the Constitution. It is considered expedient to provide a Legislative basis to enable the

process envisaged and to carry out the objectives contained in the policy decision of the Government,

Itisalso noticed that there is a general prohibition of absorption of employees working in PSU into
public service under Act 14 of 1997 and therefore in the facts and circumstances relevant to the operations
of the APSRTC and the decision of the Government, a separate legislation is considered expedient to

bring about the implementation of the above policy.

Bill to provide for absorption of the employees of APSRTC into Government Service and to

provide for the matters connected therewith and incidental thereto.

The Bill seeks to give effect to the above decisions.

PERNI VENKATARAMAIAH,

Minister for Transport
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FINANCIAL MEMORANDUM

The proposal pertains to the absorption of employees of Andhra Pradesh State Road Transport
Corporation (APSRTC) into the Government service by creating a department namely “Public Transport
Department” (PTD) under the Administrative control of Transport, Roads & Buildings (TR&B) Department
of A.P. Secretariat.

2 The APSRTC was formed under The Road Transport Corporation Act, 1950 by GO
Ms. No. 36, Home (Transport-IV) dated 06-01-1958 with a contributory capital of Rs.61.07 Cr by
Government of India (Gol) and contributory capital of Rs.140.20 Cr by theGovernment of Andhra Pradesh
(GoAP) in the ratio of 31:69 respectively. The Corporation was mandated to provide safe, reliable,
punctual and comfortable public transport services at economical fares.

3. After bifurcation of erstwhile State of Andhra Pradesh into Andhra Pradesh and Telangana,
the APSRTC has a fleet of 12027 buses operating from 108 major and 311 minor bus stations. It provides
transport for 14123 villages (81% of all villages in AP). For the few years, the Corporation’s finances have
been suffered and the cost of operations is Rs.44.72 per km, whereas the revenue earned is Rs.38.19 per
km leaving a deficit of Rs.6.53 per km. The Corporation has outstanding liabilities of Rs.6938 Cr. (as on
30.09.2019) and losing Rs.100 Cr every month. The Corporation has been borrowing funds from banks
and financial institutions, resulting in a cumulative debt of Rs.3450 Cr. and an interest burden of about Rs.
320 cr. per annum.

4. The demand for merger of Corporation in Government has been coming forth because of
financial insecurity in the minds of the employees consequent upon the Corporation running into losses
year after year. To remove the insecurity in the minds of employees and to run the Corporation on efficient
manner and to provide optimum facilities to the passengers, Government have given assurance regarding
merger of employees of APSRTC with the State Government service and to take steps to improve the
sustainability of APSRTC.

=) The expenditure on account of absorption of employees of APSRTC in Government service
would be about approx1mately Rs.3600.00 crore per annum towards Pay, DA, HRA, Allowances and
incentives, Gratuity provision, Leave Encashment provision etc., as entitled by the employees.

6. The cadre wise details of employees to be absorbed in PTD (i.e. 51,488) and the details of
estimated Revenue of APSRTC together with the proposed plan of clearance of all current liabilities are
enclosed herewith as Annexure I & Il respectively, as advised by Finance Dept.

PERNI VENKATARAMAIAH,

Minister for Transport
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ANNEXURE I TO FINANCIAL MEMORANDUM

Cadre wise details of Posts to be created in Public Transport Department

Number
Category of
Sl.No. Posts
OPERATIONS DEPARTMENT
1 | ASST.MANAGER(TRAFFIC) 107
2 | SUPDT (TRAFFIC) 130
3 | DY.SUPDT (TRAFFIC) 90
4 | T.I GR.III 179
5 | DEPOT CLERK 226
6| TTI 138
8 | ADC 1762
9 | CONTROLLERS 286
10 | DRIVERS 20355
11 | L.V.DRIVERS ¥ d
12 | CONDUCTORS 17899
Sub-total | 41179
MECHANICAL
ENGG.DEPARTMENT
1 | ASST.ENGINEER (MECH) 105
2 | SUPDT (MECH) 96
3 | DY.SUPDT (MECH) 100
4 | LEADING HAND/VI 343
5 | MECHANICS 2308
6 | ELECTRICIAN (A/C:D/C) 309
7 | TYRE MECHANIC 217
8 | COACH BUILDER 255
9 | COACH BUILDER CASUAL 1
10 | PANEL BEATER 12
11 | PAINTER 87
12 | WELDER / TINSMITH 85
13 | TRIMMER 94
14 | BLACK SMITH 79
15 | HAMMER MAN 68
16 | M/W MECH. 11
17 | MACHINIST 18
18 | SHOP CLERK 0
19 | PUMP ATTENDANT 0
20 | HELPER 835
21 | SHRAMIK 1765
22 | SHRAMIK CASUAL 7
Sub-total 6795
M.E.D.(VUL)
1 | ASST.ENGINEER (VUL) 2
2 | SUPDT (VUL) 0
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3 | DY.SUPDT (VUL) 4
4 | LEADING HAND(VUL) 11
5 | VULCANISER 92
6 | M.W.MECHANIC (VUL) 3
7 | SHOP CLERK (VUL) 0
8 | ELECTRICIAN A/C (VUL) 2
9 | SHRAMIK (VUL) 34
Sub-total 148
MED - CANTEEN ‘
1 | CANTEEN MANAGER e
3 | HEAD COOK 0
4 | ASST. COOK 0
6 | COFFEE & TEA MAKER 0
7 | SUPPLIERS 0
8 | VESSEL CLEANER 0
Sub-total 0
PERSONNEL DEPARTMENT
1 | ASST.MANAGER (P) 38
2 | SUPERINTENDENT (P) 44
3 | DY.SUPERINTENDENT (P) 83
4 | STENOGRAPHER 0
5 | TYPIST 6
6 | SR.ASST (P) 193
7 | JR.ASST (P) 309
9 | ROUTINE CLERK 34
10 { RECORD TRACER 103
12 | ATTENDER 7
15 | SWEEPER 5
Sub-total| 822
FINANCE DEPARTMENT
1 | ASST.MANAGER (F) 47
2 | SUPERINTENDENT (F) 53
3 | DY.SUPERINTENDENT (F) 103
4 | SUPERINDENT(AUDIT) 1
S | DY. SUPDT. (AUDIT) 2
6 | SUPERINTENDENT(CASH) 1
7 | SR.ASST(AUDIT) 2
8 | SR.ASST(CASH) 0
9 | SR.ASST(FINANCE) 186
10 | JR.ASST(FINANCE) 323
Sub-total 718
CIVIL ENGG. DEPARTMENT
1 | ASST.ENGINEER(CIVIL) 28
2 | ASST.ENGINEER(ELEC) 2
3 | SECTION OFFICER(CIVIL) 10
4 | SECTION OFFICER(ELEC) 0
5 | DY.SECTION OFFICER(CIVIL) k|
6 | DY.SECTION OFFICER(ELEC) 0
7 | ASST.SEC.OFFICER(CIVIL) 5
8 | ASST.SEC.OFFICER(ELEC) 0
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TRACER

11

FIELD MAN (MM)

13

W.INSP(NON-TECH)/NTM

W.INSP(TECHNICAL)/TM

IO O

Sub-total

()]
o

STATISTICAL DEPARTMENT

ASST.MANAGER(STAT)

SUPDT (STAT)

DY.SUPDT (STAT)

SR.ASST(STAT)

NHIWIN |-

JR.ASST(STAT)

Sub-total |

OO ||

MEDICAL DEPARTMENT

A.M.Os

ASST. NURSING SUPD.

HEAD STAFF NURSE

PHYSIOTHERAPIST

STAFF NURSE

RADIOGRAPHER

PHARMACIST

QO IN DN D W N

ECG TECHNICIAN

LAB.TECHNICIAN

LAB.ASSISTANT

DARK ROOM ASST.

DRESSER/MNO/FNO

ANM

WARD BOY/WARD GIRL

THOTI

TAILOR

Sub-total

gOONOmOH;HmHgHwHH

PURCHASE DEPARTMENT

ASST.MANAGER (PUR) .

SUPERINTENDENT (PUR)

DY.SUPDT. (PUR)

SR.ASST(PURCHASE)

B WIN |

JR.ASST(PURCHASE)

Sub-total

oy
NO\NHOW

STORES DEPARTMENT

ASST.MANAGER (MAT)

SUPERINTENDENT (MAT)

DY.SUPDT (MAT)

SR.ASST(MAT)

JR.ASST(MAT)

STORES ATTENDANTS/KHALASI

KHALASI (CASUAL)

OO IN|UIHD I WIN|-

CARPENTER GR.II

Sub-total

SECURITY WING

CHIEF SECURITY INSPECTOR

N [ =

SECURITY INSPECTOR

[PART IV-A
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3 | SECURITY.SUB.INSPECTOR
4 | SEC.ASST.SUB.INSPECTOR 37
S | RTC HEAD CONSTABLE 180
6 | RTC CONSTABLE 815
7 | VIG.INSP (CI-POLICE) 2
8 | SI(POLICE) 0
9 | HC(POLICE) 0
10 | CONSTABLE(POLICE) =~ i
Sub-total | 1051
GRAND TOTAL (EXCL.OFFICERS) | 51091
Officers
1|V.C&M.D 1
2 | DIR(V&S) 0
3| ED’'s 7
4| HOD's 22
5| SS0’'s 88
6| JSO's 279
TOTAL 397
GRAND TOTAL INCL.OFFICERS 51488

PERNI VENKATARAMAIAH
Minister for Transport
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ANNEXURE II TO FINANCIAL MEMORANDUM

Details of estimated Revenue of APSRTC and Current liabilities

. The Cadre wise nhumber of employees to be absorbed in Public Transport

Department and the tentative financial liability to be borne by the
Government consequent to the absorption is furnished below:

. Total sanctioned strength of all categories of employees = 58,953
. The present working strength of all categories of employees = 51,488 (Details

enclosed)

. The Monthly tentative financial liability to be borne by the Government

consequent to absorption = Rs.300 Cr.

The Yearly tentative financial liability to be borne by the Government consequent
to absorption = Rs.3600 Cr.

The number of posts to be created in PTD may be limited to the 51,488 Regular
employees presently working in APSRTC.

The details of estimated Revenue of APSRTC in the left over 3 months period of
2019-20, and in the ensuing two years together with the proposed plan for
clearance of all current liabilities are given below.

(Rs. in Cr.)
. Currernit 2019- | 2020- | 2021-
S.No Particulars Liabilities | ~ 20 21 22

Ticket & Other Revenue p.m. 483 506 582

Cost per month excl. Personnel
2 p.m. 300 320 340
3 Surplus per month (1-2) i83 186 242
4 | Surplus for 12 Months ~ 549 | 2232 | 2904
S Capital Payments

a. Loan Repayments 165 500 575

b. Civil Engg. Payments 10 30 30

Total Capital Payments 175 530 605
6 | Surplus Revenue 374 | 1702 | 2299
7 Other Payments

a. CCS 325 258 67 0

b. PF 907 116 791

c. SBT & SRBS 800 800

d. Leave Encashment 2013 & ‘

2014 Bonds ; 47 47

e. Leave Encashment 2017 &

2018 105 105

f. RPS 2017 Arrears 1504 692 812
8 Total Other Payments 3688 374 | 1702 1612
9 Net Surplus to Govt. 0 0 687
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The current liabilities which are due to employees are to be paid on priority, since
these amounts are overdue to the employees for past several months. Any delay
in clearance of the current liabilities payable to employees would create unrest
among employees after absorption into PTD.

The net surplus available would be Rs.687 Cr. in 2021-22 only after discharge of
current liabilities Rs. 3688 Cr. in 2019-20 and 2020-21.

After discharging current liabilities, the net surplus that can be transferred to
Govt. from the Financial Year 2021-22 onwards. Further the scope for transfer of
surplus funds from APSRTC to Government can be estimated reasonably for
2022-23 and subsequent years.

PERNI VENKATARAMAIAH
Minister for Transport
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MEM NDUM REGARDING DELEGATED LEGISLATION

Clauses 1(2),‘ 3, 4, 5, 6, 8 the Bill authorize the Government to issue
notification to carry out the purposes of the Act.

The above provision of the Bili regarding Delegated Legislation is thus of a
normal type and mainly intended to cover matters of procedure.

PERNI VENKATARAMAIAH
Minister for Transport
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MEM NDUM UNDER RULE 95 OF THE RULE F_PROCED
CONDUCT OF BUSINESS IN THE AN DHRA PRADESH LEGISLATIVE
ASSEMBLY :

The Absorption of Employees of Andhra Pradesh Road Transport
Corporation into Government Service Bill, 2019. After it is passed by the
Legislature of the State may be submitted to the Governor for his assent under
article 200 of the Constitution of India.

PERNI VENKATARAMAIAH
Minister for Transport

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature (I/c.)
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